NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

(IB)-348(ND)/2017

PRESENT: MS. INA MALHOTRA
HON’BLE MEMBER(J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW
DELHI BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON
18.02.2019

NAME OF THE COMPANY: M/s. Rachna Sarees Vs. Charming Apparels
Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 9 of IBC, 2016
S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present: Mr. Atul Sharma, Mr. Kamal Gupta, Mr. Vikram Babbar and Mr.
Shashak K. Lal, Advocates for HDFC

ORDER

CA 658/2018 has been filed by the IRP stating that the cost incurred
by him including his professional fees, has not been reimbursed by the COC.
Ld. Counsel appearing for one of the claimants in the COC, HDFC Bank
submits that the amount claimed as the CIR costs during the interim period
is grossly inflated and includes Rs. 20 lakhs as the IRP’s professional fees.
Since there is no consensus on the fees, it would be appropriated to refer the
matter to the IBBI. Both parties are directed to appear before the Board on Sth
March, 2019 at 11:00 am. for settlement of the IRP’s fees as per their schedule

if any.
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